CBI Vs M/s D.G.Footwear Pvt, Ltd. & Ors.
CC No.17/2020

20.08.2020
Present  Sh. B.K. Singh, Ld. Sr. PP for CBI.

None for Accused No. 1 M/s D.G. Footwear Pvi. Ltd.
All the Accused with their leamed counsels.
None for Accused No. 14,15.16, 17 and 18.

parate order, all the applications for bail are allowed subject
o s mentioned in the detailed order.
5n 05.09.2020 at 11am for arguments on C
apanies which are not represented before this court 0 far.
{ '-"'_'j'.- be sent by whatsapp to Ld. St. PP for CBI, accused
: ARUN  Sausioe
BHARDWA! D 2
(ARUN BHARDWAJ) - F
Special Judge, CBI-05 (PC Act),

Rouse Avenue District Court,
New Delhil/20.08.2020

harge/ directions
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IN THE COURT OF SHRI ARUN BHARDWAJ,

SPECIAL JUDGE [P.C. ACT] [CBW‘II-:ELHI
ROUSE AVENUE DISTRICT COURT, NEW

CC No.17/2020
CNR No. DLCT110000972020
CBI Vs M/s D.G. Footwear Pvt. Ltd. & Ors.

CUSE
PPLICATIONS FOR B

PERSONS

1. This order shall decide the applications for bail filed on behalf of Accused

No. 2 Sh. Sandeep Rathi, Accused No. 3 Sh. Deepak Gupta. Accused No.
4 Sh. Panksj Kumar Chaudhary, Accused No. 5 Sh. Ajay Pal, Accused No.
6 Sh. Ram Kumar Singh, Accused No. 7 Rakesh Mangla: Accused No. 8
Sh. Satish Kumar Garg, Accused No.9 Sh. Pawan Kumar Jindal, Accused
No.10 Sh. Sanjay Kumar, Accused No.11 Sh. B.P. Singh, Accused No.12
Sh. Rupesh Gupta and Accused No. 13 Ms. Sonal Gupta.

n the application filed by Accused No. 2 Sh. Sandeep Rathi, bail is
on the ground that investigation is complete and chargesheet has
'__:f.?::'- without arrest of the accused. Reliance is placed on Court on
Jts own motion vs. CBI, 109 (2003) DLT 494, Court on its own motion
vs. State, 243 (2017) DLT 373, Court on its own motion vs, State.
nal Reference No. 1/18, Data Ram Singh vs. State of UP, AIR 2018
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summans have been issued by

vs, CBI, 2003 (3) JCC 1883.
s also placed

3. The second ground for seeking bail is that
this court and in terms of Sudhir Nathani
applicant deserves to be granted regular bail. Reliance :
on Sree Kumar vs. State of Kerala, 2008 (3) KLT 748.

licant is
4. The third ground for seeking bail is that merely because app

allegedly involved in an economic offence which cannot be termed as
heinous offence, hence ball ought not to be denied to him, Reliance is
placed on Jitender Kumar vs. Government of NCT of Delhi, 2016 (1)
JCC 652, Sanjay Chandra vs. CBI, 2012 (1) sCC 40, Manoranjana
Singh vs. CBI, 2017 (5) SCC 2018, H.B. Chaturvedi vs. CBI, 2010 (3)
JCC 2019

5.  The other ground for seeking bail is that the trial is going to take several
years to conclude and therefore accused is entitled to bail as per State of
Kerala vs. Ranees, 2011 (1) SCC 789. It is submitted that accused has
deep roots in society and reliance is placed on Anil Mahajan vs.

Commissioner of Custom, 2000 (2) JCC Delhi 302.

i
1On the other hand. in the reply filed by CBI, allegations against this
iccused are mentioned in para 4, 5 and 6 as under:-

fgmﬁgaﬁon has revealed that M/s. NTG Builders P, Ltd.
(A-14) through authorized signatory Ajay Pal (A-5) had sold
propery no. 201, 2nd Floor, 783-A, Ward No. XVI, Plot No.
_ ’L:‘ff.-.u_-'.h' + Gupla Road, Karol Bagh, Delhi to M/s D.G.
. Pvt. Ltd. through Sandeep Rathi (A-2) vide sale
d / dated 12.10.2015 for consideration amount of Rs. 4.85
stated ba _ggafnsr receipt of full payment through
§ no. 50 d(d. 11.10.2015f0rﬁs.2,85.00000f- and
‘ -1#..201"1;;: for Rs. Rs. 2,00,00,000/-

2anK, vvest Punjabi Bagh
westigation revealed that these ¢ - i

heques were
_ ﬁ’@mﬂf{_’ .
2% 68 .1Lovo
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h
[Ed in Mﬂhﬂbﬂd Bank' Wﬂﬂf Pun}ﬂb" Bﬂg

naver
for realization.

Branch, New Delhi

.2) as
5 [nvestigation has revealed thal Sandeep !::;"’Lﬂ EA- 1

suthorized signatory for M/s D-G: Footweal © ' ale d

] never paid following amount 8s mentioned in
12.10.2015 to Ajay Pal (A-9) & ty no.
::1::1'6 Builders F\rtﬁ;'ldj Ltd. for purchase of p o
201, 2nd Floor, 783-A, Ward no. XV,
Gupta Road, Karol Bagh, New Delhi-

Eighty Five lacs

3 Two Crore
) Rs.2,85,00,000/- (RUPSSS ' '™ 14 40 2015 drawn O

only) vide cheques No. 501831

A.fa':tiabad Bank, Punjabi Bagh Branch, New Delhi-1 1002&#:‘6
(i) Rs 2 00,00,000/- (Rupees Two crore only) ]
cheques No. 501830 dtd. 11.10.2015 drawn ©N Allaha
Bank. Punjabi Bagh Branch, New Delhi-110026.

6. Investigation has revealed that Sandeep Rathi (A-2) was
the Addl. Director in M/s D.G. Footwear PVL Ltd. w.er.
5102015 & as authorized signatory he submitted undated
application in the bank for availing CC facility of Rs. 9.25 Cr.
ilitated siphoning off the credited funds through various
98/ vouchers issued by him in the companies directly or
ectly controlled by Deepak Gupla (A-3), Ex- Director M/s
Pvt Ltd. Sandeep Rathi (A-2) signed as
zed signatory for M/s D.G. Footwear Pvt. Ltd.(A-1) as
ser on the sale deed dated 12.10.2015 for property No.
nd floor, of property no. 783A, Ward No. XVI, DB Gupta
Karol Bagh, New Delhi from Ajay Pal (A-5) Authorized
ry of M/s NTG Builders Pvt. Ltd. Against purchase of
Ho 201, 2nd floor, of property no. 783A, Ward No
8 Gupta Marg, Karol Bagh, New Delhi, the cheques
o Mis NTG Builders Pvt. Ltd. were never entod i
ad bank for realization.” o PR I
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7 The second application by Accused
I similar lines as the bail application of

8. The allegation against this
i as under:-

. 783-A, Ward
. i led that property ¢ ;
4 Investigation has | e :

L A . 4 = rﬂﬂ

Dol (nclcing Basement and 4 100%) . (L. 6 42
NTG Builders Pvt. Ltd. {AaHJ.Al:LiTctw:f,nWP

Pankaj Kumar Chaudhary ( e
:r:a Mii Cash Credit (MCC) limit of RS. g.30 Cr. in
account of M/s Josh Impex Pvi 3.. '
A-3), which was sanctioned on J1.1< 5
thajined from the office of Sub Raqnstfar-lll. erftd Deh i
Deepak Gupta (A-3) Director M/s. NTG Builders Pvt. LIG.,

purchased this property fom Mr. Mahesh Mehta on
27.04.2010.

5. Investigation has revealed that Deepak Gupta (A-3). E!-f
Director M/s D.G. Footwear Pvt. Lid. was the mﬂammﬁ o
the entire conspiracy. He was the Promoter / Director of M/s
D.G. Footwear Pvi. Lid, incorporated on 16.01.2003 and
remained Direclor of the company till 12.10.2015 before
appointing Sandeep Rathi (A-2) and Sh. Eklavya Garg as
Directors in the company without any Board resolution. Even
after resignation, Deepak Gupta (A-3) was controling the
affairs of the company. He was also instrumental in Sale/
~ purchase of properties No. 201 & 202, both 2 nd floor of
property no. 783-A, Ward No. XVI, DB Gupta Marg, Karol
Bagh, New Delhi from M/s NTG Builders Pt. Ltd. through
sham transactions. The entire property was already mortgage
with Indian Overseas Bank, Rajendra Place Branch, New
Delhi against MCC limit of Rs. 8.30 Cr. obtained by M/s Josh
. Ltd., Director, Deepak Gupta (A-3) which was very
1 hi mm- The said pmparfy was on lease hold

bor Pvt. Lid & Ors.

Page 4 of 21
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for which permission of Delt Wamwﬂ

was required. however same
Guptam-.:nmsmﬂwmori M"l

Pvt. Ltd. and M/s. Shirdiwale

68,30,000~ and Rs. 1.89 Cr.
account of M/s D.G. Footwear PV Ltdm’_ ransaction

siness. Since, these were '
f&'&%’mp of funds had lak':ﬂ x:fw"” Pu’“"j S5
n the criminal l | Jindal
wﬂl;.‘uml ;::r.moaepak Gupta (A-3) appointed Raht L1d.
S/o Pawan Kumar Jindal (A-9) in M/s D.G. T Rs 40, %
as Manager, Markeling on the monthly sﬂlﬂ'}’m 24 mﬂ ﬂhE adh
Besides, in M/s Sachidanand Enterprises . Garg (A-8).
employed Sh. Amrit Garg brother of Satish Kuur:hﬂxumar e
He had also facilitated New Zealand trip of Satmvel ogant Ms
(A-8) and his wife and paid Rs. 1.66 lacs [0

IndAir for arranging the lickets."

filed by Accused No. 4 Sh. Pankaj Kumar

ird lication IS :
et this application as

Chaudhary and similar averments have been made in
were made by Accused Nos. 1 and 2 in their bail applications and are not

reproduced to avoid repetition.

allegations against Accused No. 4 are mentioned in Para 4 to 9 of the

Delhi (including Basement and 4 floors) in the name of M/s
'NTG Builders Pvt. Ltd. (A-14), Directors, Deepak Gupta (A-3)
& Pankaj Kumar Chaudhary (A-4) was already mortgaged in
‘the Misc. Cash Credit (MCC) limit of Rs. 8.30 Cr. in the
‘account of M/s Josh Impex Pvt. Ltd.,, Director, Deepak Gupta
) which was sanctioned on 31.12.2013. As per record
btained from the office of Sub Registrar-ill, New Delhi,

Page 5 of 21
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 Ltd., had
Deepak Gupta (A-3) Director M/s. NTG Bu}.'dﬂl":hm”ﬂma on
purchased this property from Mr. Mane
27.04.2010.

5. Investigation has revealed that Pankaj Kumar Chil::h?z
(A-4) authorized signatory for M/s NTG Builders Er no. XV
14) sold property no. 202, 2nd Floor, 783-A, Ward p.au'hi n;
WEA Block BD. D.B. Gupta Road, Karol Bagh. ”9“;# 8
Ram Kumar Singh (A-6) authorized signatory for W= 5o
Footwear Pvt Ltd. vide sale deed dated 15.10.201
consideration of Rs. 4.85 Crores.
M/s. NTG Builders P- Ltd.
nkaj Kumar Chaudhary
or, 783-A,
Karol

6. Investigation has revealed thal
(A-14) through authorized signatory Pa
(A-4) had sold property property No. 202, 2 nd Flo
Ward No. XVI, Plot No. 161,_Deshbandh a R
Bagh, Delhi to M/s D.G. Footwear Pvt. Lid. through authorized
signatory Ram Kumar Singh (A-6) vide sale deed dated
15.10.2015 for consideration amount of Rs. 4.85 Cr. stated to
be against receipt of full payment through cheque no. 501836
dated 14.10.2015 for Rs.2,85,00,000/- and cheque no. 501835
dt. 14.10.2015 for Rs.2,00,00,000/- both drawn on Allahabad
Bank, Punjabi Bagh Branch, New Delhi-110026. Investigation
revealed that these Cheques were never presented in
Allahabad Bank, West Punjabi Bagh Branch, New Delhi for
realization.

7. Investigation has revealed that Ram Kumar Singh (A-6)
authorized signatory for M/s D.G. Footwear Pvt. Ltd. (A-1)
never paid following amount as mentioned in the sale deed
dated 15.10.2015 fo Pankaj Kumar Chaudhary (A-4)
‘authorized signatory for M/s NTG Builders Pvt. Ltd. for
purchase of property no. 202, 2nd Floor, 783-A, Ward no. XV
WEA Block, BD, D.B. Gupta Road, Karol Bagh, New Delhi- '

~ Rs.2,85.00,000/- (Rupees Two Crore Ei '
Rs.2, ghty Fiv
vide cheque No. 501836 dtd. 14.10.2015 dr:wn %
id Bank, Punjabi Bagh Branch, New Delhi-110026.
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vide

| (i)  Rs20000000- (RUPSES T oyn on Alla

501835 did. 14.10.2019
mamwpwh:jﬂm Bagh Branch, New Delhi-110026.

."J_ - |
: andht B 08T teral
M/is D.G. F ar Pvi. Lid were vt ff;mm
security in the account of M/s D.G. Footwear 5%

: Kumar Chaudhary
9. Investigation has revealed that Pankaj '3*; “nd Director in

(A-4) was accountant of Deepak Gupfa (A
M/s Factor Infotek Pvt Ltd. wherein Rs. 101 L'.;:r'.'.'1L WS’:
transferred from the account of M/s D.G. Footwear Fvi. :

(A-1), Pankaj Kumar Chaudhary (A-4) was also Director in M/s
Shirdiwale Sai Exim Pvt. Ltd. alongwith Deepak Gupla (A-3)
wherein approx. Rs.1.89 Cr. were transferred fm the
account of M/s D.G. Footwear Pvt. Ltd. (A-1). Pankaj Kumar
Chaudhary (A-4) could not produce any bill/ invoices for these
transactions. Investigation further revealed that these were
non-trade transaction through which siphoning of funds had
taken place, by doing so he had facilitated in the commission
of alleged offences. Investigation further revealed that Pankaj
Kumar Chaudhary (A-4) was also the authorized signatory on
behalf of M/s NTG Builders Pvt. Ltd. for selling property no.
202, 2 nd floor of property no. 783A, Ward No. XVI, D.B.
\Gupta Marg, Karol Bagh, New Delhi to Ram Kumar Singh (A-
6), authorized signatory of M/s D.G. Footwear Pvt. Ltd. Pankaj
Kumar Chaudhary (A-4) never presented the cheques issued

+

in favour of M/s NTG Builders Pvt. Ltd. as mentioned in the

- sale deed in the bank for realization."

he application of Accused No. 5 Sh. Ajay Pal also, reliance is placed

L
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Scanned with CamScanner



and 4. The allegations against

Nos. 1,2, 3
submissions made by Accused nder:-

this accused are mentioned inPam-llaﬂuftMmPUﬂwB'“"

“4. Investigation has revealed that M/s. NTG Builders n; Ltd.
(A-14) through authorized signatory Ajay Pal (A-5)

Piot No.
roperty no. 201, 2nd Floor, 783-A, Ward No. XVI,
; ool s .,: Karol Bagh, L/6il TOMD‘G'

01, Deshbangiu Gupla iod M { 2) vide sale
Footwear Pvi. Ltd. through Sandee of Rs, 4.85

deed dated 12.10.2015 for consideration amount
Cr. stated to be against receipt of full payment through cheque
no. 501831 did 11.10.2015 for Rs.2,85,00000/ and cheque
no. 501830 dtd 11.10.2015 for Rs.2,00,00,000/- both drawn
on Allahabad Bank, West Punjabi Bagh Branch, New Delhi.
Investigation revealed that these cheques were never
presented in Allahabad Bank, West Punjabi Bagh Branch,
New Delhi for realization.

' 5. Investigation has revealed that Sandeep Rathi (A-2) as
authorized signatory for M/s D.G. Footwear Pvt. Ltd. (A-1)
never paid following amount as mentioned in the sale deed
dated 12.10.2015 to Ajay Pal (A-5) authorized signatory for
M/s NTG Builders Pvt. (A-14) Ltd. for purchase of property no.
201, 2nd Floor, 783-A, Ward no. XVI, WEA Block, BD, D.B.
‘Guptla Road, Karol Bagh, New Delhi-

(i) Rs. 2,85,00,000/- (Rupees Two Crore Eighty Five
lacs only) vide cheques No. 501831 did. 11.10.2015 drawn on
Allahabad Bank, Punjabi Bagh Branch, New Delhi-110026.

(i) Rs.2,00,00,000~ (Rupees Two Crore only) vide
cheques No. 501830 dtd. 11.10.2015 drawn on Allahabad
Bank, Punjabi Bagh Branch, New Delhi-110026. -

6. Investigation revealed thal Ajay Pal (A-5) was an ex-
employee of Deepak Gupta (A-3) in the company M/s Shri
s Pvt Lid. and was authorized signatory on
NTG Builders for selling the property No. 201,
roperty no. 783A, Ward No. XVI, DB Gupta Marg,

Scanned with CamScanner



Ws DG Fmtwﬂar P'.n' er <
security in the accoun D.G. Foolwed

M/s NTG Builders PVL

d
(A-3) & Pankaj Kumar Chnudlwnf {A-"J was already

mortgaged in the Misc. Cash Credit (MCC) limit of RS. BD .‘i :ar
in the account of M/s Josh Impex Pt , Director,

Gupta (A-3), which was sanctioned on 31 12.

record obtained from the office of Sub 3 R&g!slraram New
Delhi. Deepak Gupta (A-3) Director M/s. NTG Builders PVL.

Ltd. had purchased this property from Mr. Mahesh Mehta on
27.04.2010.7
> The fifth application is by Accused No. 6 Sh.
mentioned in the application that he has already |
2ac JH c mporﬂta in future also as and when the |0 of the case SO
The allegations against this accused are mentioned in Para4 1o 9

f tf CBI as under-

Ram Kumar Singh who has
oined investigation and is

@j Kumar Chaudhary (A-4) was alre

_ Credit (MCC) limit of Rsﬁangngia?:d":
.- Impex Pvi. Ltd., Director, Deepak Gupta

__ _aanwonud on 31.12.2013. As per record

| the office of Sub Reglslmr-m New Delhi,

: Page 9 of
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14) sold property no. 202, 2n '
Road, Karo! Bagh. "y/s D.G.

WEA Block, BD, D.B. Gupla
ed Si natory for
6) a:ﬂnori; Hmd 15.1012915 tor

Ram Kumar Singh (A~
Footwear Pvi Ltd. vide sale aed d
consideration of Rs. 4.85 Crores. »
pP. Lid.
that M/s NTG Build
6. Investigation has mwaaggmmw o Kum8! Chaudhary
783-A, Ward NO

(A-14) through authorized Pan .
(A-4) had sold pro rty No. 202, 2nd Floor, : 4
VI, Plot No._! 1 h ad e
Delhi to M/s D.G. Footwear PVt Ltd. through aul z:d
L Ram Kumar Si - deed

15.10.2015 for consideration amount
be against receipt of full payment through che
5,00,000/ and cheque nNo-

datod 14.102015 for Rs. 28500
'.Wm'ss dt. 14.10.2015 for Rs. 2.00,00,000/ both drawn ©on
Allah New Delhi-110026.

Allahabad Bank, Punjabi Bagh Branch,
revealed that these Cheques were never
Punjabi Bagh Branch,

) g

resented in Allahabad Bank West

' New Delhi for realization.

7. lnvestigation has revealed that Ram Kumar Singh (A-6)

uthorizec signatory for M/s D.G. Footwear Pvt. Lid. (A-1)

ever paid following amount 8s mentioned in the sale deed
15.10.2015 to Pankg Kumar Chaudhary (A-4)
rized for M/s NTG Builders Pvt. Lld. for

nfpmporty no. 202, 2nd Floor, 783-A, Ward no. XVI,

BD. D.B. Gupta Road, Karol Bagh, New Delhi-
gas,uo,m (Rupees Two Crore Eighty Five

e cheque No. 501836 dtd. 14.10.2015 drawn
1k, Punjabi Bagh Branch, New Delhi-110026. a

. L]
n
. F_—'

.i'w' “:a' +aro
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only) vide
9 R 20000000 (Rupesd Crotn Allahabad
i'hﬂqua No. 501835 did. 14.10.2015 ;:;r;vz A
Bank, Punjabi Bagh Branch, New Delhi-
s NoS. 201 & 202,

8. Investigation has revealed that PWP'E'H":' No. XVi, Plot No.

both 2nd fioor, property No. ?ﬂ?-w i in name of
161 ncihu G R\ o5 .:aﬂaleml
M/ D.G. Foolwear Pvi. Ltd. were mortgaged e LM o

ar
security in the account of M/s D.G. Footwe
Punjab National Bank, Civil Lines, Delhi.

Ram Kumar Singh (A-6) was
k Gupta (A-3) and also the
r Pvt. Ltd. (A-1) for

property no. 783A,

9. Investigation has revealed that

Chartered Accountant with Deepa
authorized signatory for M/s D.G. Foolwea

purchase of property No. 202, 2nd floor of ‘
Ward No. XVI, DB Gupta Marg, Karol Bagh, New Delhi from

M/s NTG Builders Pvi. Lid. He was also involved in the sham
transaction and cheques issued by M/s D.G. Faﬂ{svear Pvt.
Ltd., were never presented in the bank for encashment with

regard to purchase of said property.”
13. The sixth application is by Accused No. 7 Sh. Rakesh Mangla who has
also relied on Court on its own motion vs. CBI (Supra). He has also relied
sn Lt General Tejender Singh vs. CBl Bail Application No.
46/1- f decided by the Hon'ble High Court on 05.09.2014. The allegations

ct r of M/s Aaghnya Tradexim Pvt. Ltd., whose account
itained in Punjab National Bank, Civil Lines, Delhi in which
ount qus. 10,00,000/- was transferred fraudulently and
onestly from the account of M/s D.G. Footwear Put. Ltd
A- m 03.11.2015. Subsequently, on 04.11.2015 Rs'
14.0 mr  was further  transferred fraudu!enﬁy' an&
| to the account of M/s Aaghnya Tradexim
5 Bank, Karol Bagh, New Delhi through RTGS

20 05 Loro Page 11 of 21
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hich
tions through *
ince, th were non-trade fransac 1a (A-
.‘ilpfmllﬁﬂiﬁ:}mfs had taken place, hence Rakes Mﬂﬂ? ¢
of alleged offences.

7) had facilitated in the commission

o. 8 Sh. gatish Kumar
was granted

Iready relied

by Accused N
tion that the applicant
n judgmants a

14. The seventh applicalion for bail Is
Garg. He has mentioned in the applica
anticipatory bail on 03.09.2020 and s relying ©
on by other accused which are noted above.

15. The allegations against this accused are me
the reply of CBI as under:-

ntioned in Para 4. 5, 6 and 7 of

“4 Investigation has revealed that i)
Panel Advocate of Punjab National Bank had submi

undated Legal Search report for properties no. 201 & 202,
both 2 nd Floor, 783-A, Ward No. xVvl, Plot No. 161,
Deshbandhu_Gupta Road. Karol Baagh, Delhi. Investigation
has further revealed that Sanjay Kumar (A-10), Panel
Advocate had carried out search in the office of Sub-Registrar-
/i, Delhi on 09.10.2015. In the column no. 16 of the search
eport ie. “In Case of lease hold property, whether permission
/NOC from the lessor is required for creation of mortgage?
Whether permission of the lessor / NOC is obtained” he
wtioned as “N.A.". He also mentioned that “The above said

perty is clear, mortgageable and marketabie’. Investigation

m led that Sanjay Kumar (A-10) also submitted
B - search report dated 10.10:2015 for these properties

yerty no. 201, 2 nd Fioor, 783-A, Ward No. XVI, Plot No,
_Deshbandhu_Gupta Road. Karol Bagh, Delhi and
erty no. 202, 2 nd Floor, 783-A, Ward No. XVI, Plot No
leshbandhu Gupta Road. Karol Bagh, Delhi uffereﬂ;
registered on 12.10.2015 and 16.10.2015
’L! Uf M/s D.G. Footwear Pvt. Ltd .[A-'l

S ',L.% Mﬁ - J

P

1
i

1 -
‘1;.," Y

AL 2 " . -
1

.'

10 o3 200 U
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h
. that Legal Se2"° h
5. Investigation has revealed _Sunil Kumar Sing ¢ both

07 2016 submitted bY .
dﬂfldog N Ba:: pOI'ﬂtﬂ;'aS-A' Wﬂrﬂ' NoO.

TG Builders P! 1 02
M/s D.G. Foolwear pvt. Lid. for mortgaging the sa

properties.
6 Investigation has revealed that Sanjay Kumar (A-10),

Advocate submitted false legal search report undated and
sted 10.10.2015 fraudulently and dishonestly in respect of

O3iEL
el

ioe no. 201 & 202, both 2nd Floor, of property no. 783

) no. XVI, plot no. h u Road
Karol Bagh, Delhi without submitting complete chain of
documents in respect of said properties. On the date of
.sion of his legal search report, these properties were
neither registered in the office of Sub Registrar-lll, New Delhi
or M/s D.G. Footwear Pvt. Ltd. (A-1) was owner of these

iz

NODE, :

e

s 4

‘.-l 'iiuld

rlll-I ey Y
0

dals

ighth application for bail is by Accused No. 9 Sh. Pawan Kumar
ad stated that he had joined investigation prior to registration

Page 13 of 21
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i this
of case as well as after registration of case. The allegations against
accused are noted in Para 4, 5. 6 and 7 of the reply by CBl as under:-

*4. Investigation has revealed that Pawan Kumar Jindal (A-9)
being Chief Manager/Dy. Branch head of Punjab National
Bank, Ciil Lines branch, Delhi from 23.04.2015 o
13.04.2016, had appraised / processed the proposal note
dated 08.10.2015 which was actually prepared by M.
Jaychandran, Retired Bank Officer, Punjab National Bank.
Pawan Kumar Jindal (A-9) had grossly violated no. of circulars
of Punjab National Bank while appraising/ processing the
proposal note dated 08.10.2015 of M/s D.G. Foolwear .Pﬂ'
Ltd. Investigation further revealed that Pawan Kumar Jindal
(A-9) had received quid pro quo from Deepak Gupta (A-3), Ex-
Director M/s D.G. Footwear (F) Ltd. in the shape of
appointment of his son Sh. Rahul Jindal as Manager,
Marketing in the company M/s D.G. Footwear Pvt. Ltd. (A-1),
wherein remuneration of Rs. 1,20,000/- was paid to Sh. Rahul
Jindal.

Investigation has revealed that Pawan Kumar Jindal (A-9)
be ,puwc servant recommended credit facilities of appx.
Rs. 62 Crores to eight group companies including'M/s D.G.
Footwear Pvt. Ltd. controlled/ managed by Deepak Gupla (A-

Director M/s D.G. Footwear (P) Ltd. in gross abuse of
ial position and in gross violation of the provisions
ined in Punjab National Bank Circular No, 85/2014 dated
. 2014. Investigation also revealed that Pawan Kumar
dal (A-9) dishonestly and fraudulently treated the eight

) eompanies including M/s D.G. Footwear (P) Ltd. as
ate borrowers so that the competence level for
oning the credil facilities remained within the control of
mar Garg (A-8), AGM.

E
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The ninth application is by Acc

stated that he Is practicing advocate.

ing away. The ,_
and there is no apprehension cEpm Aent the reply of cBl as under:

this accused are noted in Para 4, 5and6 of

17.

Panel Advocate of o
undated Legal Search report for pr;zﬂﬂ-‘;w' o
both 2 nd Floor, 783-A, Ward ' .

e r A

L6 M Gupla MO8l A

has further revealed that Sa{m:ie :;ir::af € b-Rogistrar-
Advocate had carried out search in e 16 of o gearch

Il Delhi on 09.10.2015. In the colu S esion
report i.e. "In Case of lease hold property; w‘:?H:h:; fna A7
/NOC from the lessor is required for crea 0

Whether permission of the lessor / NOC s obtﬁi i :;
mentioned as "N.A.". He also mentioned that Tihe a ina
property is clear, mortgageable and marketable'. Invasbg .
has also revealed thal Sanjay Kumar (A-10) also Su m:ﬁ i
another search report dated 10.10,2015 for these pm:: -
stating the same facts. Investigation has further MPI o
property no. 201, 2 nd Floor, 783-A, Ward No. XVI, n+ ;
161, Deshbandl ypta Road, Karol B3 ah. Delhi and
Sroperty no. 202, 2 nd Floor, 783-A, Ward No. XVI, Plot No.
D _-'.-:“-'.n-jx | Gupta Road. Karol Bag Delhi offered in
ge were registered on 12.10.2015 and 16.10.2015
v in the name of M/s D.G. Footwear Pvt. Ltd. (A-1)

of Sub Registrar-1ll, Delhi

ation has revealed that Legal Search Report (LSR)
17.2016 submitted by Sh..Sunil Kumar Singh, Panel
3 of Punjab National Bank pointed out that both
s no. 201 & 202 both 2 nd Floor, 783-A, Ward No.
No. 161, Deshbandhu Gupta Road, Karol Bagh,
he name of M/s NTG Builders Pvt. Ltd., Director
ak Guple (A-a} are encumbered and charge has already
aled in the loan account of M/s Josh Implex Pvt. Ltd.,
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in Indian Oversess

L mortgage ; .30
Director, Deepak Gupta (A ""5';?,,; for MCC Limit of Rs- 8 ih
Bank. Rajendra Place, New 783 wh

Crores. Both these properties are it one ”:encﬁ' mortgag®
has already encumbered and ‘ revealed that
cannot be created. Investigation pﬂ&g;;uhanw same cannot
. 783 was ; Ihi

el D ertgage wilhout the permission of B9
sin Moreover, N0

velopment Authority (DDA).
E:ﬂmssim u:as issued by fDeth Development Aulf:arfg vf:ﬁijf
either in favour of M/s NTG Builders PVL. l.tc.i or in sl
M/s D.G. Footwear Pvt. Ltd. for mortgaging the

properties.

6 Investigation has revealed "
Advocate submitted false legal search report undated a
dated 10.10.2015 fraudulently and dishonestly in respect of
properties no. 201 & 202, both 2nd Floor, of property no. 783
A, Ward no. XVI, plot

Karol _Bagh,_Delh without submitting complete chain of
documents in respect of said properties. On the date of
submission of his legal search report, these properties were
neither registered in the office of Sub Registrar-1ll, New Delhi
nor M/s D.G. Footwear Pvt. Ltd. (A-1) was owner of these

properties. "

- tenth r‘Wﬂ for bail is filed by Accused No. 11 Sh. Birender
| lt.l-le has relied on State of Maharashtra vs. Nainmal
ah, 1969 (2) SCC 904, Para 25 where it is held that in matters

ion has revealed that Birendra pra

R Vo sad Si
| Valuer of Punjab Nationa Bany Soh (A

had submitteq
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{ of

highly inflated Valuation Report dated 12. ;3 2&15 ::f mm

mﬂ)‘ no. 201, 2nd Ffmr ?334'1. W : :

: E . J i - . E”E Inni
Veluaﬁoﬂ Roporf dated 12. 10.2015 in mspact of put'ﬂpﬂﬁ)f

262 2nd Floor, ras-.q. m No. XVI, Plot No.__161.

5. Investigation has revealed that Sh sm DS;?hﬂmH
employee of Birendra Prasad Singh (A-11) vi i
properties, took photographs, obtained the market value © =
property from the brokers of the area, took measurement .
the property and handed over the same to Birendra J"SIF'n''4'51"2*1;5’“3"
Singh (A-11), who did not visit the said properties ph sl
and prepared the valuation reports dated 12.10.2015

said 02 properties arriving at market value of Rs. 5,34,46, c;ﬂﬂ"
for each property. Whereas, property No. 202, 2 nd Floor,
783-A, Ward No. XV, Harmmmw&ﬂ%
Karol_Bagh_Delhi was registered in the name M/s D
Footwear Pvt Ltd. (A-1) on 16.10.2015 in the office of Sm.b1r
Registrar-lll, Delhi. Investigation further revealed that value 0
both these properlies were assessed and fixed by Birendra
Prasad Singh (A11).

[he mm application for bail is by Accused No. 12. Sh. Rupesh
‘Gupta. He has also relied on Court on its own motion vs. CBI and other
nts which have already been noted above. The allegations against

*4. Investigation has revealed that Sh. Shiv Kumar Keer, Prop.
M/s Sun Tech Traders was introduced by one Mr. Tiwari to
'Rupesh Gupta (A-12) at his office at Netaji Subhash Place,
.-,.; Delhi, for sanction of loan for his business purpose
here, w Gupta (A12) told Sh. Shiv Kumar Keer that for
purpose, a current account is required.
: s.r;, Shiv Kumar Keer opened a current account
3800005390 in Yes bank, Model Town branch, New

s

— Page 17 of 21
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cheque to Rupesh Gupla
e ﬂﬂﬂﬂﬁ!;: v:':r::;:. Later, Rs.1.15 Grur:im W?r:
di’vofl'ﬂ'dm‘ o a:r fﬂﬂ: account of M/s Sun Tech Traders
account of M/s D.G. Footwear Pvi. Lid. (A-1) - 52
5 Investigation has revealed thal Rupesh ?;ﬁfmf N
n;:thaﬂzeﬂ signatory for M/s Sun Tech L i
Rs.1.15 Crores fraudulently and dishonestly D
of M/s Sun Tech Traders (o other account @ g el
controlled by him (Rupesh Gupta, A-12) or by
Rakesh Mangla (A-7)."
bail is by Accused No. 13 Ms. '..Sonal
ces like investigation is

nd no fruitful purpose
resent case.

20. The twelfth application for
Gupta and she has also taken standard defen
complete, she was not arrested during investigation a
would be served by sending her 10 the judicial custody in the p
The allegations against this accused are noted in Para 4 and 5 of reply by

CBl as under:-

“4 Investigation has revealed that Sonal Gupta (A-13), ef'der
sister of Deepak Gupta (A-3) and also the authorized
signatory in M/s Shree Hari Overseas Pvt. Ltd. (A-16), in
‘whose account Rs. 67,00,000/- was transferred through RTGS
from the account of M/s Factor Infotek Pvt. Ltd. (A-15) on
30.10.2015. On the same day i.e. 30.10.2015, Rs. 67,00,000/-
‘was further diverted by Sonal Gupta (A-13) in her personal
nt no. 044201000021635 in Indian Overseas Bank,
Rajendra Place, New Delhi through RTGS. Later, the same
amount was used for purchase of properly at Pushpanjali
ave, Pitampura, New Delhi for which Sonal Gupta (A-13)
and Sh. Sanjay Gupta obtained housing loan of Rs. 2.64
C ores from Punjab National Bank, Civil Lines Branch, New
Delhi. 5. Investigation has revealed that Sonal Gupta (A-13)
vas aware about the non-trade transaction between M/s D.G.
Ltd. (A-1) E"d. M/s Shree Hari Overseas Pt
) being the authorized signatory of M/s Shri Hari

Vi Ltd. and later the property at Pushpanjali

kg“ e { Page 18 of 21
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3 Sh. Deepak Gupta @ ;
h.

Sh. Shashi Bhushan, Ld. Counsel for accused No. 58S

Prakash Kashyap, Ld. Counsel for Accused No.

Sh.Anil Kumar, Ld. Counsel for Accused NoO. .
Manish Kumar Singh. Ld. Counsel for Accused No. 8 S0 -
Ld. Counsel foercmﬂd No.9 :

Garg. Sh. Samundar Sain, e

Kumar Jindal, Ld. Counsel for Accused No.10 Sh. Sanla:ed ; 1; -
i for Accu 0. .

Siddharth Satija and Ms. Saujanya. Ld. Counsels

e sed No.12 sh. Rupesh

B.P. Singh, Sh. Anil Kumar, Ld. Counsel for Accu i
Gupta and Sh. Kshiti Ahlawat, Ld. Counsel for Accused No. 13 Ms. Sona

Gupta and the applications for bail were opposed by Sh. B.K. Singh, Ld.
Sr, PP for CBl.

applications, replies by

court has gone through the bail
eration the arguments

and also taken into consid

oresant case is squarely covered by the directions of the Hon'ble Delhi
urt in the case of Court on its own motion vs. CBI (Supra). The
were not arrested during investigation. Accused No. 8 Sh. Satish

g is already granted anticipatory bail by the Hon'ble High Court
9. This court had issued summons at the time of taking
f the offences with regard to different accused persons. The

1ot of highest magnitude and punishment provided is not

i Page 19 of 21

2603 1dve,

Scanned with CamScanner



be
ol extrome saverity. Nothing has been shown that the accused will not

oresent at the time of judgment. No material is there to suggest thal the
accused may pollute the process of justice. There Is N0 bad record of the
accused to suggest that they may commit serious offences while on bail
The 10 had not arrested the accused during investigation and now 1o
strong case is made out to place the accused in judicial custody.Besides
the other grounds for bail, it is also to be noted that the world is facing
Covid Pandemic. Although, for giving interim bail as a concession due 1o
ongoing pandemic, the accused involved in corruption cases have been
exempted by the Hon'ble High Power Committee of the Hon'ble High Court
but still pendency of pandemic will be one of the circumstances for
considering the applications for bail of these accused persons, in as much
as, they were not arrested during the trial. There is no allegation that they
did not cooperate in the investigation. All the accused have appeared
when summoned before this court. The only apprehension of CBI is that
the accused, if granted bail, may tamper with the evidence. The
' nsions of the Investigating agency and prosecution can be allayed
jy giving direction to the accused that they shall not try to influence the
:. In such event, the prosecution is always entitled to exercise
' el of bail. It is also noted that most of the evidence is
y in nature which is already collected and filed with the
:iwﬂ“ investigating officer. Resultantly, all the applications for
 allowed. The interim bail granted in favour of accused persons is
d. The conditions of bail would be -

All the accused shall attend the proceedings regularly and punctuall
for smooth conduct of trial. The accused shall not try to influence an:
ess or tamper with the evidence,

d shall visi without permission of this court. Al the
Irrender their passports with the 10 of the case and

"%.‘:3,1“, Page 20 of 21
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24. A copy of this order be sent by whatsapp to Ld. Sr. PP for CBI, accused

' and their Ld. Counsels. sy

ARUN ARUN BHAROWAJ
BHARDWA 2 200820

(ARUN B%i

Special Judge, CBI-05 "
l"l:'::a,m Avenue District Court,
New Delhi/20.08.2020
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CLCase No. 532019
ED Vs Ashutosh Verma

20.08.2020

Present: Sh.Nitesh Rana, Ld.Spl.PP for ED. y
Sh.P.K.Dubey Ld. Counsel for accused Ashutosh erma_alongwi
Advocates Sh.Shri Singh and Sh.Shiv Chopra.

(Through VC using Cisco WebEx App-)
be taken
The case is at the stage of Prosecution Evidence. therefore can
up only on reopening of the Courts.
List on 29.09.2020 for P.E.

L!lampyaflhhurdu‘haunlh-rWhaMppluLd.SpLPFlanD.ﬂﬂ

;mudnnltnlhuuummmudfurmnammd.
ARUN Ligptaty Kigeard w AR

BHARDWAJ Gt 20000 T390 <053
(ARUN BHARDWAJ)

Special Judge, CBI-05 (PC Act),
RADC, New Delhi/ 20,08.2020
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